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ACT 10 OF 1960*

THE KERALA COURT-FEES AND SUITS
VALUATION ACT, 1959.

AN
ACT

to amend and consolidate the law relatitagcourt-fees and valuation of suits in the
State of Kerala.

WHEREASIt is necessary and expedient to amend and comaselttie law relating to
court-fees and valuation of suits in the State efdfa;

BE it enacted in the Tenth Year of the Republic afidgnas follows: —

CHAPTER |
PRELIMINARY

1. Short title, extent and commencemeifll) This Act may be called the Kerala
Court-Fees and Suits Valuation Act, 1959.

(2) It extends to the whole of the State of Kerala.

(3) It shall come into force on such date as theg@ament may, by notification in the
Gazetteappoint.

2. Application of Act— (1) The provisions of this Act shall not apply documents
presented or to be presented before an officerrggnnder the Central Government.

(2) Where any other law contains provisions retatim the levy of fee in respect of
proceedings under such other law, the provisionhisfAct relating to the levy of fee in
respect of such proceedings shall apply subjetttesaid provisions of such other law.

3. Definitions—In this Act, unless the context otherwise recgjire
(i) “appeal” includes a cross-objection;

(ii) “Court” means any Civil, Revenue, or Crimin@aburt and includes a Tribunal or
other authority having jurisdiction under any spéar local law to decide questions
affecting the rights of parties;

(i11) “prescribed” means prescribed by rules made uridgAct; and

(iv) expressions used and not defined in this Act ahéninterpretation and General
Clauses Act, 1125 (Act VII of 1125), but definedthe Code of Civil Procedure, 1908
(Central Act V of 1908) shall have the meaninggpestively assigned to them in the said
Code.

* Received the assent of the President on 27th, 1960 and published ithe Gazette
Extraordinary dated 30th July, 1960,



CHAPTER II
LIABILITY TO PAY FEE

4. Levy of fee in Courts and public officedNo document which is chargeable with fee
under this Act shall—

(i) be filed, exhibited or recorded in, or be actedasnfurnished by, any Court
including the High Court, or

(i1) be filed, exhibited or recorded in any public offior be acted on or furnished by
any public officer,

unless in respect of such document there be plaiel @f an amount not less than that indicated
as chargeable under this Act:

Provided that, whenever the filing or exhibitionarCriminal Court of a document in
respect of which the proper fee has not been aii ihe opinion of the Court necessary to
prevent a failure of justice, nothing containedhis section shall be deemed to prohibit such
filing or exhibition.

[4A. Levy of fee at the time of institution of siNbtwithstanding anything contained in any
other provisions of this Act, the amount of fedpaid on plaint at the time of institution of
suit shall be one-tenth of the amount of fee chasgeunder this Act and the balance amount
shall be paid within such period, not later thdte&n days from the date of framing of issues or
where framing of issues is not necessary, withahgeriod not exceeding fifteen days as may
be specified by the court:

Provided that the court may, for sufficient reastnise recorded in writing, extend the
period up to thirty days:

Provided further that if the parties settle thepdte within the period, specified or
extended by the court for the payment of the balarount, the plaintiff shall not be called
upon to pay such balance.]

5. Fees on documents inadvertently receivehen a document on which the whole or any
part of the fee prescribed by this Act has not hesd is produced or has, through mistake or
inadvertence, been received in any Court or puiffice, the Court or the head of the office
may, in its or his discretion at any time, allove fherson by whom such fee is payable or any
interested party to pay the fee or part theredhasase may be, within such time as may be
fixed; and upon such payment, the document sha# bize same force and effect as if the full
fee had been paid in the first instance.

6. Multifarious suits— (1) In any suit in which separate and distimtiefs are sought based
on the same cause of action, the plaint shall begeable with a fee on the aggregate value of
the reliefs:

Provided that, if a relief is sought only as dacy to the main relief, the plaint shall be
chargeable, only on the value of the main relief.

(2) Where more reliefs than one based on the samsecof action are sought in the
alternative in any suit, the plaint, shall be ¢fe@ble with the highest of the fees leviable in
respect of any one of the reliefs.

(3) Where a suit embraces two or more distinct difiérent causes of action and
separate reliefs are sought based on them, eiteenatively or cumulatively, the plaint shall
be chargeable with the aggregate amount of thewelswhich plaints would be chargeable
under this Act if separate suits were institutedespect of the several causes of action:

1. Inserted by Act 6 of 1991.



Provided that, where the causes of action in réspleceliefs claimed alternatively
against the same person arise out of the sameattios, the plaint shall be chargeable only
with the highest of the fees chargeable on them.

Nothing in the sub-section shall be deemed to t#feg power conferred upon a Court
under rule 6 of Order Il of the Code of Civil Prdoee, 1908 (Central Act V of 1908).

(4) The provisions of this section shall apphutatis mutandiso memoranda of
appeals, applications, petitions and written statem

Explanation—For the purpose of this section, a suit for pcssesof immovable
property and for mesne profits shall be deemecttbased on the same cause of action.

7. Determination of market value: (1) Save as otherwise provided, where the fealpay
under this Act depends on the market value of aopeaty, such value shall be determined as
on the date of presentation of the plaint.

(2) The'[market value of agricultural land] in suits falimnder section 25 (a), 25 (b),
27 (a), 29, 30, 37 (1), 37 (3), 38, 45 or 48 shalldeemed to be ten times the annual gross
profits of such land where it is capable of yielflsBnnual profitsninusthe assessment if any
made to the Government.

(3) The market value of a building shall in casée¥e its rental value has been entered
in the registers of any local authority, be tenessuch rental value and in other cases the
actual market value of the building as on the déthe plaint.

’[(3A) The market value of any property other tiagnicultural land and building failing
under sub-sections (2) and (3) shall be the vdluallifetch on the date of institution of the
suit.]

(4) Where the subject-matter of the suit is onkestricted or fractional interest in a
property, the market value of the property shaldbemed to be the value of the restricted or
fractional interest and the value of the restrictedractional interest shall bear the same
proportion to the market value of the absoluterggein such properly as the net income
derived by the owner of the restricted or fractianterest bears to the total net income from
the property.

8. Set off or counter claim-A written statement pleading a set off or couctarm shall be
chargeable with fee in the same manner as a plaint.

9. Documentdalling under two or more descriptiors-Subject to the provisions of the last
preceding section, a document falling within twayasre descriptions in this Act shall, where
the fees chargeable thereunder are different, GBegehble only with the highest of such fees:

Provided that, where one of such descriptions éigp and another general, the fee
chargeable shall be the fee appropriate to thaapescription.

CHAPTER Il
DETERMINATION OF FEE

10. Statement of particulars of subject-matter ot smd plaintiff's valuation therect-In
every suit in which the fee payable under this é&cthe plaint depends on the market value of
the subject-matter of the suit, the plaintiff shigdl with the plaint, a statement in the presatibe
form, of particulars of the subject-matter of thet sand his valuation thereof unless such
particulars and the valuation are contained irpthat.

1. Substituted by Act 6 of 1991.
2. Inserted by Act 6 of 1991.



11 Decision as to proper fee in the High CourilVhere, in a suit instituted in the High
Court, in which a fee is payable under this Acy; difference arises between the officer whose
duty it is to see that proper fee is paid and ayypas to the necessity of paying a fee or the
amount thereof, the question shall be referreti@dliaxing Officer who shall decide the same:

Provided that, if in the opinion of the Taxing @#r, the question is one of general
importance, he may refer it to the Chief JusticthefHigh Court or such Judge or Judges of the
High Court as the Chief Justice shall appoint,ezitienerally or specially in this behalf:

Provided further that, when the case comes up igpodal before the Court, the
decision of the Taxing Officer may be reviewed bg Court.

12. Decision as to proper fee in other Cousts(1) In every suit instituted in any Court other
than the High Court, the Court shall before ordgtime plaint to be registered, decide on the
materials and allegations contained in the plaimi @n the materials contained in the
statement, if any, filed under section 10, the prdee payable thereon, the decision being
however subject to review, further review and coiom in the manner specified in the
succeeding sub-sections.

(2) Any defendant may, by his written statemermdibefore the first hearing of the suit
or before evidence is recorded on the merits ofctaen but, subject to the next succeeding
sub-section, not later, plead that the subjectenaitthe suit has not been properly valued or
that the fee paid is not sufficient. All questi@ising on such pleas shall be heard and decided
before evidence is recorded affecting such defendanthe merits of the claim. If the Court
decides that the subject-matter of the suit habeen properly valued or that the fee paid is not
sufficient, the Court shall fix a date before whitle plaint shall be amended in accordance
with the Court’s decision and the deficit fee shalpaid. If the plaint be not amended or if the
deficit fee be not paid within the time allowede thlaint shall be rejected and the Court shall
pass such order as it deems just regarding cosite Gluit.

(3) A defendant added after issues have been ttamehe merits of the claim may, if
the court so permits, plead that the subject-maftéine suit has not been properly valued or
that the fee paid is not sufficient. All questi@rsing on such pleas shall be heard and decided
before evidence is recorded affecting such defanaenthe merits of the claim, and if the
Court finds that the subject-matter of the suitimatsbeen properly valued or that the fee paid is
not sufficient, the Court shall follow the procedudaid down in sub-section (2).

Explanation—Nothing in this sub-section shall apply to a defent added as a
successor or a representative in interest of endeint who was on record before issues were
framed on the merits of the claim and who had apodpnity to file a written statement
pleading that the subject-matter of the suit wagonaperly valued or that the fee paid was not
sufficient.

(4) (a) Whenever a case comes up before a Court oé#lppshall be lawful for the
Court, either of its own motion or on the applioatiof any of the parties, to consider the
correctness of any order passed by the lower Gdiatting the fee payable on the plaint or in
any other proceeding in the lower Court and deteertine proper fee payable thereon.

Explanation—A case shall be deemed to come before a Coukppeal even if the
appeal relates only to a part of the subject-mafténe suit.

(b) If the Court of Appeal decides that the feedpei the lower Court is not
sufficient, the Court shall require the party lebd pay the deficit fee within such time as may
be fixed by it.

(c) If the deficit fee is not paid within the tinfiged and the default is in respect of
a relief which has been dismissed by the lower Canad which the appellant seeks in appeal,
the appeal shall be dismissed, but if the defauh respect of a relief which has been decreed
by the lower Court, the deficit fee shall be reqalde as if it were an arrear of land revenue.



(d) If the fee paid in the lower Court is in exgabge Court shall direct the refund of
the excess to the party who is entitled to it.

(5) All questions as to value for the purpose deduining the jurisdiction of courts
arising on the written statement of a defendaatl §te heard and decided before evidence is
recorded affecting such defendant, on the meriteetlaim.

Explanation—In this section, the expression “merits of thairl’ refers to matters
which arise for determination in the suit, not lgematters relating to the frame of the suit, mis-
joinder of parties and causes of action, the jictszh of the Court to entertain or try the suit or
the fee payable but inclusive of matters arisingle@as ofres judicataimitation and the like.

13. Additional fee on issues framedWhere a party becomes liable to pay additionaldg
reason of an issue framed in the suit, the pronssaf the last foregoing section shall apply to
the determination and levy of such additional febject to the modification that where the
party liable does not pay such additional fee witihie time allowed, the Court shall strike off
the issue and proceed to hear and decide theisthess in the case.

14. Relinquishment of portion of clakA plaintiff who has been called upon to pay
additional fee may relinquish a part of his claindapply to have the plaint amended so that
the fee paid would be adequate for the claim madke plaint as amended. The Court shall
allow such application on such terms as it consiglest and shall proceed to hear and decide
the claim made in the plaint as amended, providatihe plaintiff shall not be permitted at any
later stage of the suit to add to the claim theé parelinquished.

15. Fee payable on written statemenrtsA/here fee is payable under this Act on a written
statement filed by a defendant, the provisiongofisn 12 shall apply to the determination and
levy of the fee payable on such written statentbetdefendant concerned being regarded for
the said purpose as the plaintiff and the plaimtifthe co-defendant or the third party against
whom the claim is made being regarded as the dafénd

16. Fee payable on appeals eteThe provisions of sections 10 to 14 relating te th
determination and levy of fee on plaints in suitglk apply mutatis mutandisto the
determination and levy of fee in respect of a memdum of appeal, cross-objection or other
proceeding in second appeal or in an appeal uretgioa 5 of the Kerala High Court Act,
1958.

17. Fee payable on petitions, applications, etd.he provisions of sections 10 to 14 shall
applymutatis mutandiso the determination and levy of fee in respegeiitions, applications
and other proceedings in Courts in the same wélysgsapply to the determination and levy of
fee on plaints in suits.

18. Court-fee Examiners—(1) The High Court may depute officers to be desigd
Court-fee Examiners to inspect the records of siibhate Courts with a view to examine the
correctness of representations made to, and opdesed by, Courts on questions relating to
valuation of subject-matter and sufficiency of fleeespect of proceedings in such Courts and
the Government shall, from time to time, fix themher of officers who may be so deputed to
inspect the records.

(2) Questions raised in reports submitted by suolrc fee Examiners and relating to
any suit, appeal or other proceeding pending iroarCshall be heard and decided by such
Court; and for the avoidance of doubt it is hereleglared that in hearing and deciding a
guestion raised in any such report, it shall befuavor the Court to review an earlier decision
given by the Court on the same question.

19. Inquiry and commission-For the purpose of deciding whether the subjedtenaf a
suit or other proceeding has been properly valuedhether the fee paid is sufficient, the
Court may hold such inquiry as it considers prapet may, if it thinks fit, issue a commission
to any proper person directing him to make suchlloc other investigation as may be neces-



sary and to report thereon to the Court and thetGoay pass appropriate orders as to costs.

20. Notice to GovernmenrtIn any inquiry relating to the fee payable on aimi, written
statement, petition, memorandum of appeal or otltmument, or to the valuation of the
subject-matter of the claim to which the plaintjtten statement, petition, memorandum of
appeal or other document relates, in so far as galctation affects the fee payable, the Court
may, if it considers it just or necessary to do gwe notice to the Government or to such
officer as may be prescribed by the Government; whéere such notice is given, the
Government shall be deemed to be a party to theosuwther proceeding as respects the
determination of the question or questions afocesaid the Court’s decision on such question
or questions shall, when it passes a decree drdidar in such suit or proceeding, be deemed
to form part of such decree or final order.

CHAPTER IV

COMPUTATION OF FEE

21. Fee how reckoned.Fhe fee payable under this Act shall be determoretbmputed in
accordance with the provisions of this Chapter,g@#raV1, Chapter IX and Schedules | and 1.

22. Suits for money=—In a suit for money (including a suit for damagesompensation, or
arrears of maintenance, of annuities, or of othenss payable periodically), fee shall be
computed on the amount claimed.

23. Suits for maintenance and annuitie$n—the suits hereinafter mentioned, fee shall be
computed as follows: —

(@) In a suit for maintenance, on the amount claimdaktpayable for one year;

(b) in a suit for enhancement or reduction of mainteeaon the amount by which the
annual maintenance is sought to be enhanced oceddu

(c) in a suit for annuities or other sums payable pkeally, on five times the amount
claimed to be payable for one year:

Provided that, where the annuity is payable fos lggn five years, the fee shall be
computed on the aggregate of the sums payable:

Provided further that, a suit for enhancement ointeaance shall be instituted in a
court which will have jurisdiction to receive a s@ior maintenance at the enhanced rate
claimed and one for reduction of maintenance dimlinstituted in a court which will have
jurisdiction to receive a suit for maintenancehat tate which is sought to be reduced.

24. Suits for movable property-(1) In a suit for movable property other than uloents of
title, fee shall be computed—

(a) where the subject-matter has a market value, dm&aice; or

(b) where the subject-matter has no market value, erathount at which the relief
sought is valued in the plaint.

(2) (a) In a suit for possession of documents of tide,shall be computed on one-fourth
of the amount or of the market value of the propseicured by the document—

(i) where the plaint alleges denial of the plaintifftte to the money or the property
secured by the document, or

(i) where an issue is framed regarding the plaintiffssto the money or the property
secured by the document:

Provided that, where the allegation in the plainthe issue framed relates only to a



portion of the amount or property, fee shall be patad on one-fourth of such portion of the
amount or on one-fourth of the market value of sp@ttion of the property.

(b) In a suit for possession of documents of title whtre plaintiff's title to the
money or the property secured by the documenttislenied, fee shall be computed on the
amount at which the relief sought is valued inkent.

Explanationl.—The expression “document of title” means a doauménich purports
or operates to create, declare, assign, limit angxish, whether in present or in future, any
right, title or interest, whether vested or conéing in any property.

Explanation II—When the main document of title has been valueticurt fee paid
on that basis, no additional court fee shall beal@de on documents of title which are
subsidiary title deeds.

25. Suits for declaratian—In a suit for a declaratory decree or order, Whetvith or without
consequential relief, not falling under section 26—

(a) where the prayer is for a declaration and émspssion of the property to which the
declaration relates, fee shall be computed on thekeh value of the property or on rupees
Yrupees one thousand], whichever is higher;

(b) where the prayer is for a declaration and tarsequential injunction and the relief
sought is with reference to any immovable propddg,shall be computed on one-half of the
market value of the property or 8inupees one thousand] whichever is higher;

(c) where the prayer relates to the plaintiff’'slesoe right to use, sell, print or exhibit
any mark, name, book, picture, design or othermtlaind is based on an infringement of such
exclusive right, fee shall be computed on the arhatiwhich the relief sought is valued in the
plaint or on’[rupees one thousand], whichever is higher;

(d) in other cases—

(i) where the subject-matter of the suit is capablabfation fee shall be computed
on the market value of the property; and

(i) where the subject-matter of the suit is nopalale of valuation’ fee shall be
computed on the amount at which the relief souglviiued in the plaint or cff rupees one
thousand], whichever is higher.

26. Adoption Suits—In a suit for a declaration in regard to the di#i or invalidity of an
adoption or the factum of an adoption, fee shalbégable at the following rates: —

°[()) In a Munsiff's Court Rupees fifty if the market value of the
property involved in or affected by the
relief is Rs.5000 or less.

Rupees one hundred and fifty if it
exceeds Rs.5000 but does not exceed
Rs.15,000.

(i)  Ina Sub-Court or a Rupees five hundred.]
District Court

1. Substituted by Act 6 of 1991.

2. Substituted by Act 6 of 1991.
3. Substituted by Act 6 of 1991.
4. Substituted by Act 6 of 1991.
5. Substituted by Act 6 of 1991.



27. Suits for injunction.—In a suit for injunction—
(a) where the relief sought is with reference to angnovable property; and
(i) where the plaintiff alleges that his title to threperty is denied, or
(i) where an issue is framed regarding the plaintiifle to the property,

fee shall be computed on one-half of the markatevaf the property or on rupefripees five
hundred], whichever is higher;

(b) where the prayer relates to the plaintiff's exchasiight to use, sell, print or exhibit
any mark, name, book, picture, design or othertlaind is based on an infringement of such
exclusive right, fee shall be computed on the ‘antoat which the relief sought is valued in
the plaint or orf[rupees five hundred], whichever is higher;

(c) in any other case, whether the subject-mattereoftlit has a market value or not, fee
shall be computed on ttemount at which the relief sought is valued ingtant or on’[rupees
five hundred], whichever is higher:

“IProvided that where the relief sought by the plffiis in respect of money sought to
be recovered from him such relief shall not, fa plurpose of computation of fee, be valued at
an amount less than one half of the amount sowugbe 50 recovered.]

28. Suits relating to trust propertyIn a suit for possession or joint possessionrastt
property or for a declaratory decree, whether witlvithout consequential relief in respect of
it, between trustees or rival claimants to theceffof trustee or between a trustee and a person
who has ceased to be trustee, fee shall be computese-fifth of the market value of the
property subject to a maximum fee of rupees twadheth or where the property has no market
value on rupees one thousand:

Provided that, where the property does not havarkenhvalue, value for the purpose
of determining the jurisdiction of courts shall aech amount as the plaintiff shall state in the
plaint.

Explanation—For the purpose of this section, property congatim a Hindu, Muslim
or other religious or charitable endowment shalldeemed to be trust property and the
manager of any such property shall be deemed thebgustee thereof.

29. Suits forpossessiomnder the Specific Relief Ad&877.—In a suit for possession of
immovable property under section 9 of the Speétigtief Act, 1877 (Central Act 1 of 1877),
fee shall be computed on one-third of the markétievaf the property or on rupees one
hundred and fifty, whichever is higher.

30. Suits for possession not otherwise provided-dm. a suit for possession of immovable
property not otherwise provided for, fee shall benputed on the market value of the property
or on”[rupees one thousand], whichever is higher.

31 Suits relating to easementsin a suit relating to an easement, whether bydtrainant
or the servient owner, or to a licence as defimethe law relating to easements for the time
being in force, fee shall be computed on the amatmthich the relief sought is valued in the
plaint, or on’[rupees one thousand], whichever is higher:

1. Substituted by Act 6 of 1991.
2. Substituted by Act 6 of 1991.
3. Substituted by Act 6 of 1991.
4. Added by Act 6 of 1991.

5. Substituted by Act 6 of 1991.
6. Substituted by Act 6 of 1991.



Provided that, where compensation is claimed besadker relief relating to such
easement or licence, fee shall be paid on the anotaimed as compensation in addition to the
fee payable on such other relief.

32. Pre-emption suits—In a suit to enforce a right of pre-emption, &ell be computed on
the amount of the consideration for the sale wiingh pre-emptor seeks to avoid or on the
market value, whichever is less.

33. Suits relating to mortgages-(1) In a suit to recover the money due on a mortgagge, f
shall be computed on the amount claimed.

Explanation—It is immaterial that sale of the mortgaged propes not prayed for.

(2) Where, in such a suit, the holder of a prior mayggar charge is impleaded and he
prays in his written statement that the amountadukis mortgage or charge be determined and
that the decree contains a directionthe payment of such amount to him, fee shapjdgable
on the written statement computed on the amouhelz

Provided that, where the holder of the mortgageharge has paid a fee in any other
proceeding on the claim to which his written stagatrelates, credit shall be given for the fee
paid by him in such other proceeding.

(3) Where, in such a suit, the mortgaged property id and the holder of a prior or
subsequent mortgage or charge applies for payroemint, out of the sale proceeds, of the
amount due on his mortgage or charge, such holiddreoprior or subsequent mortgage or
charge shall pay on his application a fee compatethe amount claimed by him:

Provided that, where such holder of the mortgageharge is a party to the suit in which
the sale was held and has paid fee on the writedarsent filed by him in the suit, no fee shall
be payable by him on the application for paymentodihe sale proceeds:

Provided further that, where the holder of the g@ge or charge, not being a party to the
suit in which the sale is held, has paid a feenyn@her proceeding on the claim to which his
application relates, credit shall be given forfise paid by him in such other proceeding.

(4) In a suit by a co-mortgagee for the benefit or lgiinand other co-mortgagees, fee
shall be computed on the amount claimed on theeemtortgage:

Provided that, where a co-mortgagee impleaded fandant in such suit claims on the
entire mortgage a larger sum than is claimed inpllaet, the difference between the fee
computed on the entire sum claimed in such defdidawritten statement and the fee
computed on the entire sum claimed in the plaiati$fe payable on the written statement.

Explanation—Nothing in this sub-section shall be construedafiscting the law of
limitation.

(5) (a) In a suit by a sub-mortgagee to recover theusmtndaimed on the sub-mortgage
by sale of the mortgagee’s interest in the mortdggeperty, fee shall be computed on the
amount claimed under the sub-mortgage.

(b) In a suit by a sub-mortgagee, if the prayéoighe sale of the property mortgaged
to the original mortgagee and the original mortgag@also impleaded as a defendant, fee shall
be computed on the entire amount claimed on tlggnadi mortgage which is sub-mortgaged to
him.

(6) Where the holder of a prior or subsequent mortgagdharge is impleaded in a suit
by a co-mortgagee to which subsection (4) appties a suit by a sub-mortgagee to which

sub-section (5) applies, the provisions of subisest(2) and (3) shall apphputalis mutandis
to a written statement or an application filed bgtsholder of mortgage or charge.



(7) Where the original mortgagee who is impleadedsaiaito which the provisions of
sub-section (5) (b) apply claims on the mortgademsortgaged by him a larger amount than is
claimed in the plaint, the provisions of sub-seact{d) shall applymulatis mutandigo the
written statement of such mortgager.

(8) In a suit against a mortgagee for redemption obagage, fee shall be computed
on the amount due on the mortgage as stated iplém& or on one-fourth of the principal
amount secured under the mortgage, whichever ieehig

Provided that, where the amount due on the mortgaf@eund to be more than the
amount on which fee has been paid by the plaimtdfdecree shall be passed until the deficit
fee is paid:

Provided further that, in the case of a usufrugtuar anomalous mortgage, if the
plaintiff prays for redemption as well as for acotaiof surplus profits, fee shall be levied
separately on the relief for accounts as in afsuidccounts.

(9) In a suit by mortgagee to foreclose the mortgagerbere the mortgage is made by
conditional sale, to have the sale declared alesofae shall be computed on the amount
claimed in the plaint by way of principal and irgst.

34. Suits relating to kanams- (1) A suit by a landlord for recovery of possesf property
transferred by way of kanam or kanam-kuzhikananti feadeemed to involve the reliefs of
redemption and ejectment, and fee shall be leviedspect of each of the reliefs, that is to say,
on the kanartham in respect of the relief of red#ngand on one year’s michavaram or rent in
respect of the relief of ejectment.

(2) Ifin any such suit, arrears of michavaram or mrdamages or both are also sought
to be recovered, fee shall be levied also on theuatof such arrears or damages or both:

Provided that, where the plaintiff seeks to settb# kanartham and the value of the
improvements due by him to the defendant agaimetes of michavaram or rent due to him,
fee shall be levied only on the balance claimed;iathe amount ascertained to be due to him
exceeds the amount as estimated by the plaintifiecree shall be passed until the difference
between the fee actually paid and the fee whichldvdwave been payable had the suit
comprised the whole of the amount so ascertainguiis. If the additional fee is not paid
within such time as the Court may fix, the deciea|e limited to the amount to which the fee
paid extends.

35. Suits for accounts.{%) In a suit for accounts, fee shall be computedhe amount sued
for as estimated in the plaint or rupees one thousand] whichever is higher.

(2) Where the amount payable to the plaintiff as aag®stl in the suit is in excess of
the amount as estimated in the plaint, no decresctthg payment of the amount as so
ascertained shall be passed until the differentedmsn the fee actually paid and the fee that
would have beepayable had he suit comprised the whole of the atrsuascertained, is paid.
If the additional-fee is not paid, within such tirae the Court may fix the decree shall be
limited to the amourtb which the fee paid extends.

(3) Where in any such suit it is found that any amasipiayable to the defendant, no
decree shall be passed in his favour until he ag/$ee due on the amount.

36. Suits for dissolution of partnershig (1) In a suit for dissolution of partnership and
accounts or for accounts of dissolve partnerstap, ghall be computed on the value of the
plaintiff's share in the partnership as estimatedhe plaintiff.

1. Substituted by Act 6 of 1991.



(2) If the value of the plaintiff's share as ascertdine the suit exceeds the value as
estimated in the plaint, no decree, or where thasdbeen a preliminary decree, no final decree,
shall be paid ifavour of the plaintiff, no payment shall be made of the assets of the
partnership and no property shadl allotted as for the plaintiff's share, until théference
between the fee actually paid and the fee thatavbave been payable had the suit comprised
the whole of the value so ascertained, is paid.

(3) Nofinal decree shall be passed, no money shallaliegndho allotment of property
shall be made in favour of a defendant in any sughas, for or on account of his share of the
assets of the partnership, until the fee compubedthe amount or value of his share of the
assets of the partnership, is paid.

37. Partition suits.—(1) In a suit for partition and separate pogses®f a share of joint
family property or of property owned, jointly or tommon, by a plaintiff who has been
excluded from possession of such property, fed bkealcomputed on the market value of the
plaintiff's share.

(2) In a suit for partition and separate possessiojint family property or property
owned, jointly or in common, by a plaintiff who ii$ joint possession of such property, fee
shall be paid at the following rates: —

When the plaint is presented to—

()  aMunsiff's Court Rupees fifty]
’[(i) a Sub-Court or a Rupees three hundred].
District Court

(3) Where, in auit falling under sub-section (1) or sub-secti®y & defendant claims
partition and separate possession of his sharbeof groperty, fee shall be payable on his
written statement computed on half the market vafugs share or at half the rates specified in
sub-section (2), according as such defendant hexs éxecluded from possession or is in joint
possession.

(4) Where, in a suit falling under sub-sectiondf.sub-section (2), the plaintiff or the
defendant seeks cancellation of decree or otharrdent of the nature specified in section 40,
separate fee shall be payable on the relief ofedkation in the manner specified in that section.

38. Suitsfor joint possession.4a a suit for joint possession of joint family peapy or of
properly owned, jointly or in common, by a plaiftifho has been excluded from possession,
fee shall be computed on the market value of thmfiff's share.

39. Administrationsuits.—(1) In a suit for the administration ofestate, fee shall be levied
on the plaint at the rates specified in section 50.

(2) Where any amount or share or part of the asddfse estate is found due to the
plaintiff, and the fee computed on the amount errttarket value of such share or part of the
assets exceeds the fee paid on the plaint, no pdyshall be made and no decree directing
payment of money or confirming title in such shar@art of the asset shall be passed until the
difference between the fee actually paid and tleectamputed on the amount or value of the
property is paid.

(3) No payment shall be made no decree directirygneat of money or confirming
title to any share or part of the assets of thatesthall be passed in favour of a defendant in a
suit for administration, until the fee computedtba amount or value of such share or part of
such assets is paid by such defendant.

1. Substituted by Act 6 of 1991.
2. Substituted by Act 6 of 1991,



(4) In computing the fee payable by a plaintiffoyra defendant under sub-section (2)
or sub-section (3), credit shall be given for the,fif any, paid by such plaintiff or by such
defendant in any other proceeding in respect o€lden on the basis of which such amount or
share or part of the assets of the estate becomeet® duch plaintiff or to such defendant.

40. Suits for cancellationf decrees etc.1) In a suit for cancellation of a decree for mpne
or other property having a money value or otherudwmnt which purports or (operates to
create, declare, assign, limit or extinguish, wheth present or in future, any right, title or
interest in money, movable or immovable propemy, $hall be computed on the value of the
subject-matter of the suit, and such value shatldemed to be—

if the whole decree or other document is sougbeteancelled, the amount or value of
the property for which the decree was passed @raihcument was executed;

if a part of the decree or other document is soughie cancelled, such part of the
amount or value of the property.

(2) If the decree or other document is such that #dality under it cannot be split up
and the relief claimed relates only to a particitem of property belonging to the plaintiff or to
the plaintiff's share in any such property, feellsha computed on the value of such property
or share or on the amount of the decree, whichisJess.

Explanation—A suit to set aside an award shall be deemed t 16t to set aside a
decree within the meaning of this section.

41. Suits to set aside attachment, et¢3) In a suit to set aside an attachment by a Givil
Revenue Court of any property, movable or immovatteof any interest therein or of any
interest in revenue, or to set aside an order gagsean application made to set aside the
attachment, fee shall be computed on the amounwliich the property was attached or on
one-fourth of the market value of the propertydtead, whichever is less.

(2) In a suit to set aside any other summary decisr order of a Civil or Revenue
Court, if the subject-matter of the suit has a ratwalue, fee shall be computed on one-fourth
of such value, and in other cases, fee shall balpat the rates Specified in section 50.

Explanation—For the purpose of this section, the Registrat@foperative Societies
shall be deemed to be a Civil Court.

42. Suits for specific performanceln a suit for specific performance, whether with o
without possession, fee shall be payable-

(a) in the case of a contract of sale, computetheramount of the consideration;

(b) in the case of a contract of mortgage, compatethe amount agrees to be secured by
the mortgage;

(c) in the case of a contract of lease, computetheraggregate amount of the fine or
premium if any, and of the average of the annual agreed to be paid;

(d) in the case of a contract of exchange, comparetie amount of the consideration, or
as the case may be on the market value of the giypgeught to be got in exchange;

(e) in other cases, where the consideration foptbenise sought to be enforced has a
market value computed on such market value, orevbiech consideration has no market value
at the rates specified in section 50.

43. Suits between landlord and tenant.(1) In the following suits between landlord and
tenant, namely : —

(a) for enhancement of rent;
(b) for recovery of immovable property from which adaaehhas been illegally ejected by



the landlord,;
(c) for establishing or disproving a right of leasehold

fee shall be levied on the amount of rent for thenovable property to which the suit relates,
payable for the year next before the date of ptesgthe plaint.

(2) In a suit for recovery of immovable property fromtemant including a tenant
holding over after the termination of a tenancy, $dall be computed on the premium, if any,
and on the rent payable for the year next befaraltie of presenting the plaint.

Explanation—Rent includes also damages for use and occupadgable by a tenant
holding over.

(3) In a suit for reduction or apportionment of reeg thall be levied on the amount of
rent sought to be reduced or on the amount ofthenitis sought to be apportioned.

44. Suits for mesne profits: (1) In a suit for mesne profits or for immovalpperty and
mesne profits, fee shall in respect of mesne @& computed, where the amount is stated
approximately and sued for, on such amount. Iptiodits ascertained to be due to the plaintiff
are in excess of the profits as approximately estioh and sued for, no decree shall be passed
until the difference between the fee actually @aid the fee that would have been payable had
the suit comprised the whole of the profits so gag®ed is paid.

(2) Where a decree directs an enquiry as to the mesfisspvhich have accrued on the
property, whether prior or subsequent to the imstih of the suit, no final decree shall be
passed till the difference between the fee actyadig and the fee which would have been
payable had the suit comprised the whole of thétpraccrued due till the date of such decree
is paid.

(3) Where, for a period subsequent to the date ofeélces@ or final decree, such decree
or final decree directs payment of mesne profi specified rate, such decree or final decree
shall not be executed until the fee computed omatheunt claimed in execution has been paid.

45. Suits under the Survey and Boundaries-Ath. a suit under section 14 of the Madras
Survey and Boundaries Act, 1923, section 13 offtla@ancore Survey and Boundaries Act of
1094 or section 14 of the Cochin Survey Act, 111674, fee shall be computed on one-half of
the market value of the property affected by thtemeination of the boundary or dfrupees
one thousand], whichever is higher.

46. Suits to alter or cancel entry in a registedr—a suit to alter or cancel any entry in a
revenue register of the names of proprietors ofaheé or others interested in such land, the fee
payable shall be fifteen rupees.

47. Suits relating to public matters:In a suit for relief under section 14 of the Raligs
Endowments Act, 1863 (Central Act XX of 1863) odensection 91 or section 92 of the Code
of Civil Procedure, 1908 (Central Act V of 1908)etfee payable shall be ten rupees.

48. Interpleader suits— (1) In an interpleader suit, fee shall be payaindhe plaint at the
rates specified in section 50.

(2) Where issues are framed as between the claimaetshall be payable computed
on the amount of the debt or the money or the marakeie of other property, movable or
immovable, which forms the subject-matter of thé.da levying such fee, credit shall be
given for the fee paid on the plaint; and the bedaof the fee shall be paid in equal shares by
the claimants who claim the debt or the sum of @yaor the property adversely to each other.

1. Substituted by Act 6 of 1991.



(3) Value for the purpose of determining the jurisaintof courts shall be the amount
of the debt, or the sum of money or the marketevaluother property to which the suit relates.

49. Third party proceedings—In third party proceedings, fee shall be leviedome half of
the value of the contribution or indemnity claimedainst a third party or against a
co-defendant if a claim is made against him :

Provided that, if the suit against the defendant \whs filed the third party notice is
dismissed, wholly or in part, he shall be entitie@ refund of the whole or a proportionate part
of the fee paid by him.

Explanation.The provisions of this section shall also applgdanter-claims made in
third party proceedings.

50. Suits not otherwise provided forlr-suits not otherwise provided for, fee shall be
payable at the following rates : —

() In a Revenue Court -Rupees twenty-five

(i)  In a Munsiff's Court - Rupees fifty

(i) In a Sub-Court or a District Court- Rupees two hundred if the value of the
subject matter is Rs. 25,000 or less; and

rupees four hundred if the value of the
subject matter is above Rs. 25,000

51. Fee on memorandum of appeal against order relatmgcompensatior—The fee
payable under this Act on a memorandum of appeshagan order relating to compensation
under any Act for the time being in force for thegaisition of property for public purposes
shall be computed on the differermween the amount awarded and the amount claimed b
the appellant.

52. Appeals—The fee payable in an appeal shall be the sanedse that would be payable
in the Court of first instance on the subject-nratfethe appeal :

Provided that, in levying fee on a memorandum qfeah against a final decree by a
person whose appeal against the preliminary dggassed by the Court of first instance or by
the Court of appeal is pending, credit shall besgifor the feepaid by such person in the
appeal against the preliminary decree:

’[Provided further that one third of the fee payablan appeal shall be paid at the stage
of admission of first appeal or second appeal ax#ise may be and the balance shall be paid
within such period, not later than fifteen daysnirthe date of such admission as may be
specified by the court; in case the appeal is dadhit

Provided also that the court may, for sufficiexdsons to be recorded in writing extend
the period upto thirty days.]

Explanation(1).—Whether the appeal is against the refusal i@lief or against the
grant of the relief, the fee payable in the apalll be the same as the fee that would be
payable on the relief in the Court of first instanc

Explanation(2).—Costs shall not be deemed to form part of sject-matter of the
appeal except where such costs form themselvesutbject-matter of the appeal or relief is
claimed as regards costs on grounds additionabtandependent of, the relief claimed
regarding the main subject-matter in the suit.

1. Substituted by Act 6 of 1991.
2. Added by Act 6 of 1991.



Explanation (3).—In claims which include the award of interestbsequent to the
institution of the suit; the interest accrued dgrine pendency of the suit till the date of decree
shall be deemed to be part of the subject-mattehefappeal except where such interest is
relinquished.

Explanation(4).—Where the relief prayed for in the appealiféerent from the relief
prayed for or refused in the Court of first imste, the fee payable in the appeal shall be the fee
that would be payable in the Court of first instauon the relief prayed for in the appeal.

Explanation(5).—Where the market value of the subject- mattéine appeal has to be
ascertained for the purpose of computing or det@ngithe fee payable, such market value
shall be ascertained as on the date of presentattive plaint.

[52A. Fees on Memorandum of Appeal against the ordemairhe Tax Appellate Tribunal
and Wealth Tax Appellate Tribundlotwithstanding anything contained in sectiontb2, fee
payable on a Memorandum of Appeal filed beforeHigh Court against the order of Income
Tax Appellate Tribunal under the Income Tax Acto1gCentral Act 43 of 1961) and of the
Wealth Tax Appellate Tribunal under the Wealth Teot, 1957 (Central Act 27 of 1957),
shall, respectively, be at the rates specifiedimisems (C) and (D) of item (iii) of article 3 of
Schedule I1.]

CHAPTER V
VALUATION OF SUITS

53. Suits not otherwise provided fer (1) In a suit as to whose value for the purpaise
determining the jurisdiction of courts, specifiopision is not otherwise made in this Act or in
any other law, value for that purpose and valuglerpurpose of computing the fee payable
under this Act shall be the same.

(2) In a suit where fee is payable under this Aet fixed rate, the value for the purpose
of determining the jurisdiction of courts shallthe market value or where it is not possible to
estimate it at a money value such amount as thetifiizhall state in the plaint.

54. Procedure where objection is taken on appeal orsiex that a suit or appeal was not
properly valued for jurisdictional purposes (1) Notwithstanding anything contained in
section 99 of the Code of Civil Procedure, 1908nt€d Act V of 1908), an objection that by
reason of the over-valuation or under-valuatioma slit or appeal, a Court of first instance or
lower appellate Court which had not jurisdictiortiwrespect to the suit or appeal exercised
jurisdiction with respect thereto shall not be ei@i@eed by an appellate Court, unless—

(a) the objection was taken in the Court of first ims& at or before the hearing at
which issues were first framed and recorded, orthe lower appellate Court in the
memorandum of appeal to that Court, or

(b) the appellate Court is satisfied, for reasons teeberded by it in writing, that the
suit or appeal was over-valued, or under-valuedthatthe over-valuation or under-valuation
thereof has prejudicially affected the disposahef suit or appeal on its merits.

(2) If the objection was taken in the manner mentianedause (a) of sub-section (1),
but the appellate Court is not satisfied as to blethmatters mentioned in clause (b) of that
sub-section and has before it the materials negefgahe determination of the other grounds
of appeal to itself, it shall dispose of the apesif there had been no defect of jurisdiction in
the Court of first instance or lower appellate Gour

1. Substituted by Act 29 of 2013.



(3) If the objection was taken in that manner and thyelate Court is satisfied as to
both those matters and has not those materialsegfd shall proceed to deal with the appeal
under the rules applicable to the Court with respethe hearing of appeals; but if it remands
the suit or appeal, or frames and refers issuérifaly or requires additional evidence to be
taken, it shall direct its order to a Court compete entertain the suit or appeal.

(4) The provisions of this section with respect to ppadlate Court shall, so far as they
can be made applicable, apply to a Court exercrgwgional jurisdiction under section 115 of
the Code of Civil Procedure, 1908 (Central Act V1808), or other enactment for the time
being in force.

CHAPTER VI

PROBATES, LETTERS OF ADMINISTRATION AND CERTIFICATES OF
ADMINISTRATION

55. Application for probate or letters of administrati—(1) Every application for the grant
of probate or letters of administration shall beawpanied by a valuation of the estate in
duplicate in the form set forth in Part | of Schiedi.

(2) On receipt of such application the Court sksglhd a copy thereof and of the
valuation to the Collector of the district in whitite estate is situated, or if the estate is sthiat
in more than one district, to the Collector of thstrict in which the most valuable portion of
the immovable property included in the estatetisased.

56. Levy of fee— (1) The fee chargeable for the grant of proloatietters of administration
shall comprise—

a fee at the rate or rates prescribed in Artiabé Schedule I, computed—

(a) where the application is made within one yd&he date of death of the deceased, on
the market value of the estate on such date ; or

(b) where the application is made after the expirypne year from such date, on the
market value of the estate on the date of theegimn:

Provided that property held in trust not beneflgialr with general power to confer a
beneficial interest shall not be liable to any éeeler this chapter.

Explanation—Any member of a joint Hindu family governed byetMitakshara Law
who applies for probate or letters of administmnatio respect of the estate of a deceased
member of the joint family shall pay a fee on tladue of the share in the joint property which
the deceased would have received if a partitiothefproperty had been made immediately
before his death.

(2) For the purpose of the computation of fee—

(a) the value of the items mentioned in Annexure Bad Pof Schedule 1l shall be
deducted from the value of the estate:

Provided that, when an application is made for ptelor letters of administration in
respect of part only of an estate, no debt, no resg® connected with any funeral rites or
ceremonies and no mortgage encumbrance on angfibe estate other than that in respect of
which the application is made shall be deducted:

Provided further that when, after the grant of difteate under Part X of the Indian
Succession Act, 1925 (Central Act XXXIX of 1925),respect of any property included in an
estate, a grant of probate or letters of administias made in respect of the same estate, the
fee payable in respect of the latter grant shaltdukiced by the amount of the fee paid in
respect of the former grant;



(b) the power of appointment which the deceased hagr aproperty or which was
created under a will shall be taken into accourg, alue being taken to be the, value of the
property forming the subject-matter of the power.

57. Grant of probate—The grant of probate or letters of administrasbiall not be delayed
by reason of the reference to the Collector undetien 55, sub-section (2), or of a motion by
the Collector under section 59, sub- section (6)ithe Court shall make no grant of probate or
letters of administration until it is satisfied tizefee not less than that prescribed by this Ast h
been paid on the basis of the net value of theeeatafurnished in the valuation accompanying
the application, or in the amended valuation fieder section 59, sub-section (3):

Provided that the Court may grant probate or Isttéradministration notwithstanding
that the prescribed fee has not been paid, to theikistrator-General in his official capacity
on his giving an undertaking to the satisfactiothef Court that the said fee will be paid within
such time as may be fixed by the Court.

58. Relief in cases of several grants (1) Whenever a grant of probate or letters of
administration has been made in respect of théendfdhe property belonging to an estate and
the full fee payable under this Act in respecthd application for such grant has been paid
thereon, no fee shall be payable when a like gsamtade in respect of the whole or any part of
the same property belonging to the same estate.

(2) Whenever such grant has been made in respactygbroperty forming part of an
estate, the amount of fee actually paid underAhtsn respect thereof shall be deducted when
a like grant is made in respect of the propertyphging to the same estate identical with or
including the property to which the former grarates.

59. Inquiry by the Collectar— (1) The Collector to whom a copy of the apploatand of
the valuation has been sent under section 55, exttivs (2), shall examine the same and may
make or cause to be made by any officer subordtodten such inquiry, if any, as he thinks fit
as to the correctness of the valuation or wheparaionly of the property is situated in his
district, of the valuation of that part, and maguee the Collector of any other district in which
any part of the property is situated to furnish kwith the correct valuation thereof.

(2) Any Collector required under sub-section (1) tanfsih the correct valuation of any
property shall comply with the requisition after kivay or causing to be made by any officer
subordinate to him such inquiry, if any, as hekkifit.

(3) If the Collector is of opinion that the applicamtshunder estimated the value of the
property of the deceased, he may, if he thinksdduire the attendance of the applicant, either
in person or by his agent, and take evidence ajuirm into the matter in such manner as he
may think fit, and if he is still of opinion thdte value of the property has been underestimated,
may require the applicant to amend the valuatiod, & the application for probate or letters of
administration is pending in Court, to file a cagfithe amended valuation in such Court.

(4) If, in any such case, the probate or letters ofiathtnation has or have been granted
and the applicant amends the valuation to thefaetisn of the Collector and the Collector
finds that a less fee has been paid than was pagabbrding to the true value of the estate, he
shall proceed under section 61, sub-section (4)f higher fee has been paid than was paya-
ble according to the true value of the estategitoess fee shall be refunded to the applicant.

(5) If the applicant does not amend the valuation éostiitisfaction of the Collector, the
Collector may move the Court before which the aggpion for probate or letters of adminis-
tration was made to hold an inquiry into the traéue of the property:

Provided that no such motion shall be made afeeipiration of six months from the
date of the exhibition of the inventory requiredd®ction 317 of the Indian Succession Act,
1925 (Central Act XXXIX of 1925).



60. Application to Court and powers of Coutt. (I) The Court shall, when moved by the
Collector under section 59, sub-section (5), haldause to be held by any Court or officer
subordinate to it an inquiry as to the true valuelsch the estate of the deceased should have
been estimated. The Collector shall be deemed todaety to the inquiry.

(2) For the purposes of any such inquiry, the Courther Subordinate Court or the
officer authorized by the Court to hold the inquimyay examine the applicant on oath either in
person or by commission, and may take such fughielence, as may be produced to prove the
true value of the estate, and where the inquiryldessn entrusted to a Subordinate Court or
officer, such Court or officer shall return to @eurt the evidence taken and report the result of
the inquiry and such report and the evidence sertakall be evidence in the proceedings.

(3) The Court on the completion of the inquiry or oodipt of the report referred to in
sub-section (2), as the case may be, shall redomdiag as to the true value at which the estate
should have been estimated and such finding skdlhhbl.

(4) The Court may make such order in accordance walptbvisions of the Code of
Civil Procedure, 1908 (Central Act V of 1908), adhe cost of the inquiry as it thinks fit.

61. Provision for cases where too low a fee has be@h-pa1) Where too low a fee has been
paid on any probate or letters of administratiort@msequence of any mistake or of its not
being known at the time that some particular pathe estate belonged to the deceased, if any
executor or administrator, acting under such pmloatietters, applies to the Collector in the
form set forth in Part 1l of Schedule Il and payghin six months after the discovery of the
mistake or of any effects not known at the timeh&we belonged to the deceased, what is
wanting to make up the fee which ought to have Ipagah at first on such probate or letters, the
Collector shall, if satisfied that a low fee wasdom the first instance in consequence of a
mistake and without any intention of fraud or téageehe payment of the proper fee, cause the
probate or letters to be duly stamped.

(2) If, in a case falling under sub-section (1} #xecutor or administrator does not
within the six months referred to in that sub-sattipay the deficit fee, he shall forfeit a sum
equal to five times the deficit fee.

(3) If, on application being made under sub-sec{n the Collector is not satisfied
that the application was made within six monthshef discovery of the mistake or of further
effects not included in the original valuation diat the payment of a low fee in the first
instance was not due tobana fidemistake, he shall cause the probate or lettelsetduly
stamped on payment of the deficit fee together a/plenalty not exceeding five times such fee.

(4) If, after the grant of probate or letters ofraistration of an estate, it is found by the
Collector as a result of proceedings under se&bar section 60 or otherwise, that a less fee
has been paid than was payable according to teevalue of the estate, he shall cause the
probate or letters to be properly stamped on payofahe deficit fee, and if he is satisfied that
the original undervaluation was nwina fide he shall levy in addition a penalty not exceeding
five times the deficit fee.

(5) The Board of Revenue may remit the whole or past of the amount forfeited
under sub-section (2) or of any penalty under sdii@n (3) or sub-section (4)

62. Administrator to give proper security before lettestamped—In case of letters of
administration on which too low a fee has been paifirst, the Collector shall not cause the
same to be duly stamped in the manner aforesaidhmadministrator has given such security
to the Court by which the letters of administratiave been granted as ought by law to have
been given on the granting thereof in case thevalile of the estate of the deceased has been
then ascertained.

63. Relief when too high a fee has been pa(d)}#, at any time after the grant of the probate
or letters of administration of an estate, it scdvered that a higher fee has been paid than was



payable according to the true value of the esthéegexecutor or administrator, as the case may
be, may apply for a refund to the Collector to whamopy of the valuation of the estate was
sent under section 55, sub-section (2). The agmirtahall be accompanied by an amended
valuation in the form set forth in Part 1l of Scléal Il together with the probate or letters of
administration upon which a refund is sought.

(2) If the Collector is satisfied that the amengatliation is correct, he shall—

(i) endorse a certificate on the stamped probatetters of administration to the
effect that so much of the fee represented bytdmas or stamps used has been refunded; and

(i) refund the difference between the fee origyglaid and that which should
have been paid:

Provided that, no refund shall be granted undergbction unless the application for
refund is made within three years of the date efgtrant of the probate or letters of adminis-
tration, or within such further period as the Cciite may allow.

If, by reason of any legal proceedings, the debtsfdom the deceased have not been
ascertained and paid, or his effects have not beeovered and made available and in
consequence thereof, the executor or administratprevented from claiming the return of
such difference within the said period of threergethe Collector may allow such further time
for making the claim as may appear to him to beaeable under the circumstances.

If the Collector does not grant a refund, the ekacar administrator as the case may
be, may apply to the Board of Revenue for an ocofieefund. An application for such refund
should be accompanied by an amended valuatioreifotin set forth in Part 1l of Schedule Il1.

64. Recovery of penalties, eteAny excess fee found to be payable by an applit@n
probate or letters of administration or by an execwr administrator, or any costs under
section 60, sub-section (4) or any penalty or farfe payable by any such executor or
administrator may, on the certificate of the Boaf®Revenue, be recovered from the executor
or administrator as if it were an arrear of lanceraue.

65. Powers of Board of RevenaeThe powers and duties of the Collector under@mapter
shall be subject to the control of the Board of &taie.

CHAPTER VII
REFUNDS ANDREMISSIONS

66. Refund in cases of delay in presentation of platt—(1) Where a plaint or
memorandum of appeal is rejected on the grounelafydn its representation, or where the fee
paid on a plaint or memorandum of appeal is deficand the deficiency is not made good
within the time allowed by law or granted by theu@oor the delay in payment of the deficit
fee is not condoned and the plaint or memorandurapgpeal is consequently rejected, the
Court shall direct the refund to the plaintiff dvetappellant, of the fee paid on the plaint or
memorandum of appeal which has been rejected.

(2) Where a memorandum of appeal is rejected ogrihend that it was not presented
within the time allowed by the law of limitationne-half of the fee shall be refunded.

67. Refund in cases of remard(l) Where a plaint or memorandum of appeal whieals h
been rejected by the lower Court is ordered to dmeived, or where a suit is remanded
in appeal for a fresh decision by the lower Caine, Court making the order or remanding the
appeal may direct the refund to the appellant @& thll amount of fee paid on the
memorandum of appeal; and, if the remand is onrgkaeppeal, also on the memorandum of
appeal in the first appellate Court.

(2) Where an appeal is remanded in Second Appea fresh decision by the lower
appellate Court, the High Court remanding the abpegy direct the refund to the appellant



of the full amount of fee paid on the memorandurB@etond Appeal if the remand is in Second
Appeal:

Provided that, no refund shall be ordered if thmaed was caused by the fault of the
party who would otherwise be entitled to a refund:

Provided further that, if the order of remand doed cover the whole of the
subject-matter of the suit, the refund shall ndeea to more than so much fee as would have
been originally payable on that part of the subjeatter in respect whereof the suit has been
remanded.

68.Refund where Court reverses or modifies formersi@eion ground of mistake-Where
an application for a review of judgment is admittedthe ground of some mistake or error
apparent on the face of the record, and on theargtiethe Court reverses or modifies its
former decision on that ground, it shall direct teind to the applicant of so much of the fee
paid on the application as exceeds the fee payabday other application to such Court under
Article 11(g) and (t) of Schedule II.

69. Refund in cases of compromise or when Suit is ddad the admission of Parties.—
When a suit or appeal is compromised or when asdecided solely on the admission of the
parties without any investigation, one-half of theurt fee paid on the plaint or memorandum
of appeal shall be ordered by the Court to be wddrto the parties by whom the same have
been paid respectively.

Y[Provided that no refund shall be ordered wherg onk-tenth of the amount of fee on
plaint as required by Section 4A or one-third & #&mount of fee on memorandum of appeal as
required by Section 52 has been paid by the pdrties

2[69A. Refund of court fee in case where the disputetiiedaunder section 89 of the Code of Civil
Procedure-Where a suit, appeal or other Proceeding befayecaurt is settled by recourse to section
89 of the Code of Civil Procedure, 1908 (Centrat Boof 1908), the whole court fee paid on the
plaint/Memorandum of Appeal or other Proceedingsgept in interlocutory matters, shall be ordered
by the court to be refunded to the parties concebyawvhom the court fee was paid.]

70.Refund of fee paid by mistake or inadvertenckhe fee paid by mistake or inadvertence
shall be ordered to be refunded.

71. Instruments of partitior—Where the final decree in a partition suit hasrbengrossed
on non-judicial stamps furnished by the parties,Glourt shall order the refund to the parties of
so much of the valued fee paid by them as is etgu#le value of the non-judicial stamps
furnished by them.

72. Exemption of certain documents.Nething contained in this Act shall render the
following documents chargeable with any fee: —

(i)  Mukhtarnama, vakalatnama or other written authddtinstitute or defend a suit
when executed by a member of any of the Armed Bartéhe Union not in civil employment;

(i)  memorandum of appearance filed by advocates od@teavhen appearing for
persons proceeded against in criminal cases;

(i) plaints and other documents in suits filed in gé#éacourts;
(iv) plaints in suits before Collectors under Madrasukagn XII of 1816;

(v) application or petition to a Collector or other i©#r making a settlement of land
revenue, or to the Board of Revenue relating tderatonnected with the assessment of land,
or with the ascertainment of rights thereto ornesé therein, if presented previous to the final
confirmation of such settlement;

1. Added by Act 6 of 1991.
2. Inserted by Act 29 of 2013.



(vi) application relating to a supply for irrigationwéter belonging to Government;

(vii) application for leave to extend cultivationto relinquish land, when presented to
an officer of land revenue by a person holding,arraddirect engagement with Government,
land of which revenue is settled but not permangentl

(viii) application for service of notice of relinghment of land or of enhancement of
rent;

(ix) written authority to an agent to distrain;

(x) first application (other than a petition containegriminal charge of information)
for the summons of a witness or other person endteither to give evidence or to produce a
document or in respect of the production or filofgan exhibit not being an affidavit made for
the immediate purpose of being produced in Court;

(xi) bail bonds in criminal cases other than bail banddllage courts, recognizances to
prosecute or give evidence and recognizances fsppal appearance or otherwise;

(xii) petition, application, charge or information redpeg any offence when
presented, made or laid to or before a police effior to or before the heads of villages or the
village police;

(xiii) petition by a prisoner or other person inress or under restraint or any Court or
its officer;

(xiv) complaint of a public servant as defined in theidndPenal Code (Central Act
XLV of 1860);

(xv) application for permission to cut timber in Govelnh forests or otherwise
relating to such forests not being applicationsnfforest contractors for extending the period
of their leases; .

(xvi) application for the payment of money due by the &oment to the applicant,
Yincluding an application] for refund of lapsed dejt made six months after the date on
which the amount lapsed to the Government;

(xvii) petition of appeal against any municipal tax;

(xviii) application for compensation under any law, fortthee being in force relating
to the acquisition of property for public purposes;

(xix) petition under section 48 of the Indian Giian Marriage Act, 1872 (Central Act
XV of 1872);

(xx) petition or appeal by a Government servant or wasgrof the Court of Wards
when presented to any superior officer or Goverrninagainst orders of dismissal, removal,
reduction in rank or suspension; copies of suckrmrtiled with such appeals, and applications
for obtaining such copies;

(xxi) applications for refund of court-fees under thevjsions of this Act;
(xxii) applications presented to Munsiffs in non-appdalabses;

(xxiii) requisitions made by the Government for copiesudfiments and decrees or
orders or records in suits or proceedings.

1. Substituted by Act 6 of 1991.



Y(xxiv) petition in a suit under the Native Conwemarriage Dissolution Act, 1866
(Central Act 21 of 1866);

(xxv) petition, plaint or memorandum of appeal when praskto a court under the
Dissolution of Muslim Marriages Act, 1939 (Centradt 8 of 1939) ;

(xxvi) petition under the Indian Divorce Act, 1869 (Ceh&at 4 of 1869) excluding
petition under section 44 of that Act, and everymoeandum of appeal under section 55 of that
Act;

(xxvii) plaint or memorandum of appeal under the Parsi isigerand Divorce Act,
1936 (Central Act 3 of 1936) or a counter claim madder section 37 of that Act;

(xxviii) petition under sections 22, 23, 27 or 28 of thecipeMarriage Act, 1954
(Central Act 43 of 1954);

(xxix) petition under sections 9, 10 or 13 of the Hindu4age Act, 1955 (Central Act
25 of 1955);

(xxx) undertaking under section 49 of the Indian Divokeg 1869 (Central Act 4 of
1869) ;

2[ (XXXi) *****];
(xxxii) application for leave to sue as a pauper;
(xxxiii) application for leave to appeal as a pauper.]

73.Speciaprocedure regarding suits by societies registenedean the Societies Registration
Act.—Notwithstanding anything contained in this Ashere a suit is filed by a society
registered under the Travancore-Cochin Literarigr8idic and Charitable Societies Act XII of
1955 or the Societies Registration Act, 1860 (Gdmitct 21 of 1860) and the Collector of the
District certifies that the society is not in a pios to pay the amount of fee chargeable on the
plaint under this Act, regard being had to theririal condition of the society, the plaint shall
be chargeable only with one half of the amounteffee chargeable on it.

3[73A. Special provision regarding suits, appeals, revisietc. filed by or on behalf of the
Government before the CourNotwithstanding anything contained in any othrvisions of
this Act, where a suit, appeal, revision, reviewotrer pleadings or documents are filed or
presented by or on behalf of the Government mfftsers in their official capacity before any
Court, no Court fee shall be chargeable in resplesiich suit, appeal, revision, review or other
pleadings or documents under the provisions ofAbts]

74 Special provision regarding suits by registeredigainion, member &cheduled Castes,
etc—(1) Notwithstanding anything contained in the fgng provisions of this Act, the Court
shall, subject to the provisions of sub-section &mit the plaint in respect of the following
kinds of suit even though the fee chargeable uttdsrAct has not been paid and after such
admission calculate the amount of court-fee chdnligem respect of the plaint under the
provisions of this Act, and, require the Colleabbthe District to pay the fee so chargeable—

(i) suits for money instituted by a registered &adion wherein the claim does not
exceed one thousand rupees;

“[(ii) suits instituted by a member of a Scheduleas@® or a Scheduled Tribe whose
annual income does not exceed rupees twelve thdwsahthe amount of the claim does not
exceed rupees fifteen thousand];

1. Inserted by Act 6 of 1991.
2. Omitted by Act 2 of 2003.
3. Inserted by Act 2 of 2003.
4. Substituted by Act 6 of 1991.



Explanation—For the purpose of this clause Scheduled CasteSahdduled Tribe
shall have the same meaning as in the Constitofiémdia.

(iii) suits for money instituted by a prisoner wkdfannual income] does not exceed
’[twelve thousand rupees] and wherein the claim doegxceed[fifteen thousand rupees];

(iv) suits for money filed by a co-operative sogietgistered under the Co-operative
Societies Act for the time being in force against person other than a member of the Society;

(v) suits for recovery of compensation under therkifeen’s Compensation Act, 1923
and for wages or bonus by workmen under the Indlifisputes Act, 1947; and

(vi) suits for arrears of maintenance or for mamaince or for enhancement of
maintenance or for recovery of shares of their dseeé husbands or parents in the family
property, filed by women or minors, where ffennual income] of such women or minors does
not exceed[twelve thousand rupees].

5[****]

T(vii) suits by workmen against their employers iatters arising from their
employment;

(viii) suits for recovery of compensation arisingt @f accidents, filed by the injured
where the claim does not exceed rupees fifty thodisnd filed by the legal heirs of the
deceased in such accidents where the claim doesxneéd rupees One lakh;

(ix) suits by associations or societies registemdier the Travancore-Cochin Literary,
Scientific and Charitable Societies Registratiort, A®55 (Act XII of 1955) or the Societies
Registration Act, 1860 (Central Act 21 of 1860)ttwbne of their objects as protection of
public interest in the matter of environment, cansu protection, adulteration of food stuffs,
or other similar matter against the offenders, whbe subject matter of the suit relates to any
of the above matters and the court finds that tlegpema facie case of public interest;

(x) suits filed by ‘Poor persons’ as defined in Bwes relating to legal aid to the poor
applicable in the State from time to time, when tt&m does not exceed rupees fifteen
thousand;

(xi) suits by any person serving in the Armed Feraehere the claim does not exceed
rupees fifteen thousand;

(xii) suits by ex-servicemen whose annual incornesdnot exceed rupees twelve
thousand and the claim does not exceed rupeesrfiftousand;

(xiii) suits by unemployed handicapped persons wlaysual income does not exceed
rupees twelve thousand and the claim does not dxcpees fifteen thousand.]

. Substituted by Act 6 of 1991.
. Substituted by Act 6 of 1991.
. Substituted by Act 6 of 1991.
. Substituted by Act 6 of 1991.
. Substituted by Act 6 of 1991.
. Omitted by Act 6 of 1991.

. Inserted by Act 6 of 1991.
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Provided that the plaintiff in the suit has notezatl into any agreement with reference
to the subject-matter of the proposed suit undechvéiny other person has obtained an interest
in such subject-matter or has not acquired by teansiter vivos an interest in such
subject-matter and in cases covered by clausegiifliand (iv) of sub-section (1) above, the
claim originates in favour of the plaintiff.

(2) Every plaint presented to the court under sdtien (1) shall be accompanied by
such documents and records containing such patgas may be prescribed to enable the
court to come to a finding whether the plaintiffthe suit is entitled to the concession under
sub-section (1) or not. The Court may for this sghold such inquiry as it deems fit. If upon
such inquiry the court finds that the allegationsndt show a cause of action or. that the suit
appears to be barred by any law or that the pfaistinot entitled to the concession under
sub-section (1) it shall require the plaintiff taypthe fee chargeable in respect of the plaint
under the provisions of this Act, and on such paynthe plaint shall be deemed to have been
duly stamped at the time of presentation.

(3) On receipt of a requisition from the court undebsction (1) for payment of
court-fee the Collector shall pay the requiredvi@hin the time specified by the Court.

(4) Where in respect of a suit filed under sub-sedignif the plaintiff succeeds in the
suit or where the suit is dismissed wholly or intgen the ground that the claim or portion of it
made in the suit is false or vexatious and thetaegords a finding to the effect that it is s@ th
fee chargeable in respect of the plaint in the goder the provisions of this Act, shall be
recoverable by the Government from the party odibsethe decree to pay the same and shall
be a first charge on the subject- matter of the sui

(5) The Government shall have the right at any timagply to the court to make an
order for the payment of court-fees under sub-sedd).

(6) All matters arising between the Government and aryy to the suit under this
section shall be deemed to be questions arisingeeet the parties to the suit within the
meaning of section 47 of the Civil Procedure Code.

(7) Where an order is made under this section det shall forthwith cause a copy of
the decree or order to be forwarded to the Coltemtthe District who may without prejudice
to any other mode of recovery, recover the amodimoart-fees specified therein from the
person or property liable for the payment aswetre an arrear of land revenue.

Y[74A. Special provision regarding certain appeal$) Notwithstanding anything contained
in the foregoing provisions of this Act, the Cosahtall admit the memorandum of appeal in
respect of an appeal-

(a) against the decree in a suit referred to insggii) of subsection (1) of section 74,
presented by the plaintiff in such suit; or

(b) against the decree in a suit for money ingdudgainst a member of a Scheduled
Caste or Scheduled Tribe whose monthly income doéexceed one hundred rupees and
wherein the claim does not exceed one thousanesypeesented by such member,

even though the fee chargeable under this Act badeen paid, and, after such admission,
calculate the amount of court fee chargeable ipaetsof such memorandum of appeal under
the provisions of this Act and require the Colleaibthe district to pay the fee so chargeable :

Provided that, in the following cases, the couatlsiot admit a memorandum of appeal
referred to in clause (a), if the fee payable unlisrAct has not been paid, namely:

1. Inserted by Act 4 of 1972.



(a) when the court has not required the Collectdh@district under subection (1) of
section 74 to pay the fee chargeable under thisrAspect of the suit in which the decree
appealed against was passed ;

(b) when the suit has been dismissed wholly orairt pn the ground that the claim or
portion of it made in the suit was false or vexasiand the court recorded a finding to the
effect that it was so.

(2) Every memorandum of appeal referred to insedtion (1) shall, when presented to
the Court, be accompanied by such documents apddsecontaining such particulars as may
be prescribed.

(3) If the court finds that the appellant is nottiged to the concession under
subsection (1), it shall require the appellant to phg fee chargeable in respect of the
memorandum of appeal under the provisions of thit, And, on such payment, the
memorandum shall be deemed to have been duly sthatplee time of presentation.

(4) On receipt of a requisition from the court unsigizsection (1) for payment of court
fee, the Collector shall pay the required fee witthie time specified by the court.

(5) Where the appellant succeeds in an appealreeféo in suksection (1), the fee
chargeable in respect of the memorandum of appetdrihe provisions of this Act shall be
recoverable by the Government from the party omdlesethe court to pay the same, and shall
be a first charge on the subjecatter of the suit in which the decree appealednagavas
passed.

(6) The Government shall have the right at anyttmapply to the court to make an
order for the payment of Cotfees under subection (5).

(7) All matters arising under this section betwéesm Government and any appellant
shall be deemed to be questions arising betweeparttees to the suit in which the decree
appealed against was passed, within the meanisgctibn 47 of the Code of Civil Procedure,
1908 (Central Act 5 of 1908).

(8) Where an order is made under this sectionctliet shall forthwith cause a copy of
the order to be forwarded to the Collector of tritt, who may, without prejudice to any
other mode of recovery, recover the amount of efa@$ specified therein from the person or
property liable for the payment as if it were arear of land revenue.]

75. Power to reduce or remiees—The Government may, by notification in the&ee,
reduce or remit, in the whole or in any part of theitory of this State, all or any of the fees
chargeable under this Act, and may, in like mancancel or vary such notification.

CHAPTER VI
LEGAL BENEFIT FUND.

76. Legal Benefit fund-"[(I) Notwithstanding anything contained in this Aat any other
law for the time being in force and subject to mec#A of the Act and sub-rule (1) of rule 397
of the Kerala Motor Vehicle Rules, 1989 it shalldmmpetent for the Government to levy an
additional court fee by notification in the Gazetite respect of original petitions, original
applications, appeals or revisions to tribunal@efipte authorities and original suits in Civil
Courts other than in Family Court at a rate noteexiing one percent of the amount involved
in the dispute and in other cases at a rate naeghceg one hundred rupees for each original
suit, original petition, original application, agder revision.

1. Substituted by Act 18 of 2016.



Explanation- The term “ amount involved in the dispute” asafed in sub-section (1),
where it is capable of valuation, does not incltite amount of valuation for the purpose of
court fee, in suits for recovery of possessiontifiam and suits of similar nature and where
fixed court fee is specified under this Act.]

(2) There shall be constituted a legal benefit ftomadhich shall be credited—
() the proceeds of the additional court-fees ld\aaed collected under sub-section (1);

(i) fifty per cent of the court-fees levied andllected on mukhtarnama or
vakalathnama under Article 16 of Schedule Il o§ tAct.

(3) Notwithstanding anything contained in any attasv for the time being in force, an
amount equal to seventy percent of the Legal BeRafid collected under sub-section (2) shall
be set apart every year towards the Fund congtititder Section 3 of the Kerala Advocates'
Welfare Fund Act, 1980 and an amount equal toyttpercent of the Legal Benefit Fund
collected shall be set apart towards the Fund itatesd under Section 3 of the Kerala
Advocates' Clerks Welfare Fund Act, 2003:

Provided that the amount so set apart shall befeamed to such Funds after
retaining an amount equal to ten percent each thenamount set apart to the Funds specified
in sub-section (3) for providing infrastructurethe litigants.]

(4) The mode and manner in which legal serviceht geople may be made more
efficient and social security measures for legaifgssion may be provided, shall be as
prescribed by rules made by Government.

CHAPTER IX
MISCELLANEOUS

77. Collection of fees by stampsAll fees chargeable under this Act shall be caédcby
stamps.

78. Stamps to be impressed or adhesivEhe stamps used to denote any fee chargeable
under this Act shall be impressed or adhesive diypanpressed and partly adhesive, as the
Government may, by notification in tii&azettefrom time to time direct.

[78A. Writing name or initials on or across the stamfl) Whoever affixes any adhesive
stamp to any document requiring stamp under thisshall at the time of affixing such stamp
write on or across the stamp his name or initiakhie name or initials of his firm with the true

date of his so writing so that it cannot be usesirag

(2) Any document bearing an adhesive stamp whids st bear the name or initials
of the person who affixes the stamp or of his fiam,required by sub-section (1), so that it
cannot be used again, shall, so far as such seogncerned, be deemed to be unstamped.]

79. Amended documertWhere any document which ought to bear a standemthis Act
is amended in order merely to correct a mistaket@anabke it conform to the original intention
of the parties, it shall ndite necessary to impose a fresh stamp.

80. Cancellation of stamp-No document requiring a stamp under this Act shalfiled or
acted upon in any proceeding in any Court or Oftiogl the stamp has been cancelled.

Such officer as the Court or the head of the offitagy from time to time, appoint shall,
on receiving any such document forthwith effectrsoancellation by punching out the figure
head so as to leave the amount designated onahmp sintouched, and the part removed by
punching shall be burnt or otherwise destroyed.

1. Substituted by Act 20 of 2016.
2. Inserted by Act 39 of 1976.



Y[Provided that in the case of an adhesive stamppoh cancellation shall have effect
unless it bears the name or initials of the pensbio affixes the stamp or of his firm, as
required by subsection (1) of Section 78A.]

?[81. Deduction to be made(1) Where allowance is made in this Act for dgethor spoiled
stamps, the Collector may, on application of thespe concerned, after satisfying about the
genuineness of the damaged or spoiled stamps @ddaoange to give in lieu thereof, the
same amount or value in stamps of the same or togy description, or if the applicant so
desires, the same amount or value in money.

(2) Where the Court orders refund of fees to any persom Court may, on the
application of the person concerned, arrange fgmgat to him of the amount ordered to be
refunded.

(3) Notwithstanding anything contained in sub-secti@h ¢r sub-section (2), in all
cases where payment thereunder is made in caglduattbn shall be made of seven paise for
each rupee or fraction thereof:

Provided that no such deduction shall be made wteduad is claimed in respect of
any fee paid in pursuance of an order of Court tvhigs been varied or reversed in appeal.]

82. Penalty—Any person appointed to sell stamps, who disolaeysrule made under this
Act, and any person, not so appointed who selleffars for sale any stamps, shall be
punishable with imprisonment for a term which matead to six months, or with fine which
may extend to five hundred rupees, or with both.

83.Power of High Court to make rules. (1) The High Court may make rules to provide for
or regulate all or any of the following matterspmedy : —

(a) the fees payable for serving and executing prosdasseaed by the High Court in
its J[original or] appellate jurisdiction and by the @iand Criminal Courts subordinate
thereto;

(b) the remuneration of persons employed by the couetgtioned in clause (a) in the
service or execution of processes ;

(c) the fixing by District and Sessions Judge and iRisMagistrates of the number
of process-servers necessary to be employed faettvice and execution of processes issued
from their respective courts and the Courts sulnaitéi thereto ;

(d) the display in each Court of a table in the Enghsila in the local language or
languages showing the fees payable for the seanide=xecution of processes.

(2) All rules made under sub-section (1) shall béject to confirmation by the
Government and on such confirmation shall be phbtisin theGazetteand shall thereupon
have effect as if enacted in this Act.

84. Power of Board of Revenue to make rule¢b)-The Board of Revenue may, with the
previous sanction of the Government, make rulesistent with this Act to provide for or
regulate all or any of the following matters, naynel—

(a) the fees chargeable for serving and executing peaseissued by the Board of
Revenue and by the Revenue courts; .

(b) the remuneration of the persons necessary to bdogetpfor the service and
execution of such processes ;

(c) the fixing by Collectors of the number of persoeseassary to be employed for the
service and execution of such processes ;

(d) the guidance of Collectors in the exercise of tpeiwvers under Chapter VI ;

1. Added by Act 39 of 1976.
2. Substituted by Act 2 of 2003
3. Inserted by Act 2 of 2003



(e) the supply of stamps to be used under this Act ;

(f) the number of stamps to be used for denoting amygli@rgeable under this Act;
(9) the keeping of accounts of all stamps used undeAitt;

(h) the circumstances in which stamps may be held tabgaged or spoiled;

(i) the circumstances in which, the manner in which @red authorities by which,
allowance for used, damaged or spoiled stamps maydule;

() the regulation of the sale of stamps to be useéihis Act, the persons by whom
alone such stamps may be sold and the duties amchegation of such persons:

Provided that, in the case of stamps used in tigh Kiourt such rules shall be made
with the concurrence of the Chief Justice.

(2) All rules made under this section shall be @igd in theGazetteand on such
publication, shall have effect as if enacted i thet.

85. Power of Government to make rutes(1) The Government may, by notification in the
Gazettemake rules to carry out generally the purposehisfAct.

(2) All natifications and rules made under thisteetshall, as soon as possible, after
they are made, be placed on the table of the Laisl Assembly for one month, and shall be
subject to such modification whether by way of mdper amendment as the Legislative
Assembly may make during the session in which @reyso laid or the session immediately
following.

86. Continuance in force of existing rulesUntil rules are framed under sections 83, 84 and
85 and until, notifications are issued under secti, the rules and notifications now in force
in respect of matters referred to in those sectishall, in so far as they are not inconsistent
with this Act, continue.

87. Repeal— (1) The Madras Court fees and Suits Valuation, A&55, in force in the
Malabar district referred to in subsection (2) ett®on 5 of the States Reorganisation Act,
1956, the Travancore-Cochin Court Fees Act, 1128 #re Travancore-Cochin Suits
Valuation Act, 1125, are hereby repealed.

(2) All suits and proceedings instituted before tteanmencement of this Act and all
proceedings by way of appeal, revision or othervassing therefrom whether instituted
before or after such commencement shall, notwitidstey the repeal of the said Acts be
governed by the provisions of the said Acts andties made thereunder.



SCHEDULE I
ADVALOREM FEES
Article. Particulars. Proper fee.

(1) (2) (3)

1 Plaint or written statement pleading a set off
or counter-claim or memorandum of
appeal presented to any court—

When the amount or value of the
subject matter in dispute—
(i) does not exceed one hundred rupees; ’[Four rupees]

(ii) exceeds one hundred rupees, for every
one hundred rupees, or part thereof, in
excess of one hundred rupees up to
fifteen thousand rupees;

(iif) exceeds fifteen thousand rupees,
for every one hundred rupees, or part
thereof, in excess of fifteen thousand
rupees upto fifty thousand rupees;

3[Four rupees]

“[Eight rupees]

(iv) exceeds fifty thousand rupees, °[Ten rupees]
for every one hundred rupees, or part
thereof, in excess of fifty thousand rupees
upto rupees ten lakhs;

(v) exceeds rupees ten lakhs, for every one ®[Eight rupees]
hundred rupees, or part thereof, in excess
of rupees ten lakhs upto rupees ten
million;

(vi) exceeds rupees ten million, for every one TOne rupee]]
hundred rupees, or part thereof, in excess
of rupees ten million.

2 (a) Application under section 95 of the Code  An amount of one half the
of Civil Procedure, 1908 or petition under scale of fee prescribed in
section 26 of the Insolvency Act, 1955. Article 1 on the amount or

compensation claimed.

(b) Appeal against order on an application or On the scale prescribed in
a petition falling under clause (a). Article on the amount in
dispute.

. Substituted by Act 6 of 1991.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.



SCHEDULE |— (contd.)
AD VALOREM FEES—contd.)

Article. Particulars. Proper fee.
1) (2) 3)
3 (a) Petition under section 54 or 55 of the ~ An amount of one- half the scale
Insolvency Act, 1955. of fee prescribed in Article 1 on
the market value of the subject
matter subject to a maximum fee
of rupees five hundred.
(b) Appeal against order on a petition An amount of one- half the scale
falling under clause (a) whether by the  of fee prescribed in Article 1 on
Official Receiver or by the the market value of the subject-
unsuccessful party. matter subject to a maximum fee
of rupees five hundred.

4 Memorandum of appeal against order in ~ An amount of one- half the scale
proceedings under the Indian of fee prescribed in Article 1 on
Succession Act, 1925. the amount or value of the

subject- matter.

5 Application for review of judgment One-half of the fee payable on
the plaint or memorandum of
appeal comprising the relief
sought in the application for
review.

6 Probate of a will or letters of administra-

tion with or without will annexed—

(I) When the amount or value of the One percentum on such amount
estate in respect of which the grant of gr valye.
probate or letters is made does not
exceed rupees ten million.

(i) When such amount or value exceeds Half percentum on such amount
rupees ten million. or value.

7 Certificate under the Indian Succession

Act, 1925 (Central Act 39 of 1925),—

(i) Where the amount or value of the debt
or security or the aggregate amount or
value of debt and securities specified in
the certificate does not exceed rupees
ten million.

(i) Where such amount or value exceeds
rupees ten million.

One percentum on such amount
or value.

Half percentum on such amount
or value.]

NoTe: — (1) Where a certificate is extended under secdiod of the Indian Succession
Act, 1925, fee shall be computed on the amount/foch a certificate is sought to be extended
and the amount for which a certificate or certifgsahas or have already been issued, credit
being given for the fee already paid.

1. Substituted by Act 6 of 1991.



(2) The amount of a debt is its amount, including es&ron the day on which the
inclusion of the debt in the certificate is applfedso far as such amount can be ascertained.

(3) Whether or not any power with respect to a secspgcified in a certificate has
been conferred under the Act, and where such a pba® been so conferred, whether the
power is for the receiving of interest or divideratg or for the negotiation or transfer of the
security, or for both purposes, the value of threuggy is its market value on the day on which
the inclusion of the security in the certificateapplied for, so far as such value daa
ascertained.

SCHEDULE Il
Article. Particulars. Proper fee.
1) (2) 3)
1[1 ****]
2[2 ****]
3 Memorandum of appeal from an order

inclusive of an order determining any
question under section 47 or section 144
of the Code of Civil Procedure, 1908, and
not otherwise provided for when
presented—

%(i) to any Court other than the High “[Ten rupees]
Court or to the Board of Revenue or the

Chief Executive Authority or to any

Executive Officer.]

(iii) to the High Court—

(A) From an order other than an order
under the Kerala Agriculturists Debt
Relief Act, 1958.

(1) Where the order was passed by a
Subordinate  Court or  other
authority—

(a) If the order relates to a suit or *[Twenty five rupees]
proceeding, the value of which
exceeds one thousand rupees

(b) In any other case ®[Ten rupees.]

(2) Where the appeal is under section 5
of the Kerala High Court Act, 1958—

1. Omitted by Act 6 of 1991.

2. Omitted by Act 6 of 1991.

3. Substituted by Act 6 of 1991.[(i) & (ii) substied with (i)]
4. Substituted by Act 2 of 2003.

5. Substituted by Act 2 of 2003.

6. Substituted by Act 2 of 2003.



SCHEDULE Il—(contd.)
Article. Particulars. Proper fee.

(1) (@) @)

(@) From an order passed in exercise of [Twenty five rupees.]
appellate jurisdiction

(b) From an order passed in exercise of “[Twenty five rupees.]
original jurisdiction, which  would be

appealable under the Code of Civil

Procedure, 1908, had it been passed by a

Subordinate Court

(c) In any other case 3[Two hundred rupees per
appellant]

(3) Where the appeal is under section 45-B of the “[Two hundred and fifty
Banking Companies Act, 1949 rupees]

(4) Where the appeal is under section 411-A of “[Ten rupees].
the Code of Criminal Procedure, 1898

(B) From an order under the Kerala [Five rupees].
Agriculturists Debt Relief Act, 1958.

I(C) from an order of the Appellate Tribunal
under the Income Tax Act, 198t**+] -

(a) Where the total income of the assessee as Five hundred rupees
computed by the Assessing Officer, in the
case to which the appeal relates is one lakh
rupees or less

(b) Where such income exceeds one lakh One thousand and five hundred
rupees but does not exceed two lakh rupees
rupees

%[(c) where such income exceeds two lakh
rupees,-
() in the case of Appeal by the 2 per cent of the relief sought
Government of India. for subject to a maximum of
rupees twenty thousand.
(i) in all other cases 5 per cent of the relief sought

for subject to a maximum of
rupees two lakhs].

(d) Where the subject matter of an appeal [Ten per cent of relief sought
relates to any matter, other than those for, subject to a minimum of
specified in sub-clause (a) to (c) above five hundred rupees.]]

Substituted by Act 2 of 2003.
Substituted by Act 2 of 2003.
Substituted by Act 2 of 2003.
Substituted by Act 2 of 2003.
Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Inserted by Act 2 of 2003.

. Omitted by Act 29 of 2013.

. Substituted by Act 5 of 2019.
10. Substituted by Act 29 of 2013.

©CEONDOA®WN R



SCHEDULE Il—(contd.)

Article. Particulars. Proper fee.

1) (2) (3)

[(D) From an order of the Appellate Tribunal
under the Wealth Tax Act, 1957,-

(a) Where the total net wealth of the assessee as-ive hundred rupees.
computed by the Assessing Officer, in the
case to which the appeal relates is one lakh
rupees or less

(b) Where such net wealth exceeds one lakh  One thousand and five hundred
rupees but does not exceed two lakhs rupees rupees.

(c) Where such net wealth exceeds two lakhs ?[five per cent of the relief

rupees sought for]

(d) Where the subject matter of an appeal Ten per cent of the relief
relates to any matter, other than those sought for, subject to
specified in clauses (a) to (c) above minimum of five hundred

rupees.]

(iv) to the Government in pursuance of a statutory [Twenty Five rupees].
right to appeal for which no court-fee is
leviable under any other enactment.

4.  Memorandum of appe&lunder the Arbitration
and Conciliation Act, 1996]—

’[(i) Where the appeal is from an order of a ®[Fifty rupees]
Munsiff's Court or an order of a superior Court
in a case where the value for the purpose of
jurisdiction does not exceed rupees fifteen
thousand.

(ii) in other cases where the amount or value of
the subject matter-

(a) does not exceed rupees one lakh, for every’[Two rupees]
hundred rupees, or part thereof, upto rupees
one lakh

(b) exceeds rupees one lakh, for every hundred®[Four rupees]
rupees, or part thereof, in excess of rupees
one lakh upto rupees five lakhs.

(c) exceeds rupees five lakhs, for every hundred °[One rupee]]
rupees, or part thereof, in excess of rupees
five lakhs.

. Inserted by Act 29 of 2013.

. Substituted by Act 18 of 2016.
. Substituted by Act 2 of 2003.

. Substituted by Act 29 of 2013.
. Substituted by Act 6 of 1991.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

OCoO~NOUIDE WNPE



SCHEDULE Il—(contd.)

Article. Particulars. Proper fee.
1) 2) 3)
5. Copy or translation of a judgment or order being ’[ Five rupees]
or having the force of a decree passed by the High
Court, or by any civil court or by the Presiding
Officer of any Revenue Court or office or by any
other Court or judicial or executive authority.

6. Copy or translation of a judgment or order of a  J[Five rupee]
Criminal Court.

7. Copy of a decree or order, having the forceaof *[Five rupee]
decree, made by the High Court or any other
court.

8. Copy of any document liable to stamp duty under
the Indian Stamp Act, 1899 or the Travancore-
Cochin Stamp Act, 1125 when left by any party
to a suit or proceeding in place of the original

withdrawn—
(a) When the stamp duty chargeable on the The amount of the duty
original does not exceed fiffjpaise]. chargeable on the original.
(b) in any other case TTwo rupees].
9. Copy of any revenue or judicial proceeding aleor

not otherwise provided for by this Act or copy of
any account, statement, report or the like taken
out of any Court or office of any public officer—

For every document ¥ Two rupees].

10. (a) Application or petition presented to anyicaf [Two rupees].
of land revenue by any person holding
temporarily settled land under direct engagement
with Government and when the subject-matter of
the application or petition relates exclusively to
such engagement.

(b) Application or petition presented to any adfic 9 Two rupees].
of land revenue relating to the grant of land on
darkhast or assignment of land.

(c) Application to a Collector for lease of larat f YFive rupees].
agricultural or non-agricultural purposes.

. Substituted by Act 6 of 1991.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 6 of 1991.
. Substituted by Act 2 of 2003.
. Substituted by Act 8 of 1966.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.
10. Substituted by Act 2 of 2003.
11. Substituted by Act 2 of 2003.

O©CoOoO~NOURA,WNEF



SCHEDULE Il—(contd.)

Article. Particulars.
1) (2)
(d) Application or petition presented to any Exeait
Officer under any Act for the time being in foree f
the conservancy or improvement of any place if the
application or petition relates solely to such
conservancy or improvement.

(e) Application or petition presented to any board
Executive Officer for a copy or translation of any
order passed by such board or officer or of any
other document on record in such office.

() Application to a forest Officer by a forest ¢oactor
for extension of the period of lease—

3(i) if the value of the subject-matter of the leds
rupees Twenty five thousand or less;

(i) if such value exceeds rupees twenty five
thousand for every rupees thousand or part
thereof, in excess of rupees twenty five thousand.

®[(g) Application for attestation of private
documents intended to be used outside India,-

(i) which involves verification of genuineness of
the document

(i) which requires counter signature after
attestation by a Notary
7[(h) i
(i) Application or petition presented to the
Government and not otherwise provided for—
(1) which involves the exercise or non- exercise of
power conferred by law or rule having the force
of law ;
(i) in other cases
()) Application or petition presented to the Boaid

Revenue or Chief Executive Authority and not

otherwise provided for—

(i) which involves the exercise or non- exer@$e
power conferred by law or rule having the forc
of law;

(i) in other cases

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Substituted by Act 6 of 1991.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Substituted by Act 29 of 2013.
. Omitted by Act 6 of 1991.

. Substituted by Act 4 of 1972.

. Substituted by Act 2 of 2003.
0. Substituted by Act 2 of 2003.

P OO~NOUTEA,WNPE

Proper fee.

(3)

Y[Five rupees].

’[Five rupees).

“lOne hundred rupees]

°[Twenty rupees.]]

Hundred rupees

Fifty rupees.]

Two rupees.

8one rupeel.

°[Ten rupees.]

YFour rupees].



SCHEDULE Il—(contd.)

Article. Particulars. Proper fee.
D 2) 3)
(i) (i) Application under section 8(1) of the [Twenty-five rupees]

Kerala Private Forests (Vesting and
Assignment) Act, 1971, to the Tribunal
constituted under that Act.

(ii) Application to such Tribunal for an 3[Six rupees.]
interlocutory order.
“[(k) Application or petition not falling under *[Five rupees]

class (i) or (j) and presented to a public officer

or in a public office and not otherwise provided

for—

11. (a) Application or petition presented to any Court °[Five rupees].

for a copy or translation of any judgment, decree

or any proceeding of or order passed by such

Court or of any other document on record in such

Court.

(b) Application or petition presented to any Civil  ‘[Five rupees].
Court other than a Principal Civil Court of
Original jurisdiction or to any Court of Small
Causes constituted under the Kerala Small Cause
Courts Act, 1957, or to a Collector or other office
of revenue in relation to any suit or case in which
the amount or value of the subject-matter is less
than Rs. 50.

(c) Application to any Court that records may be ¥[Five rupees] in addition to the
called from another Court, when the Court grants fee leviable on the application
the application, and is of opinion that the
transmission of such records involves the use of
the post.

(d) Application for permission to deposit revenue  °[Five rupees].
or rent either in the office of the Collector or in
the Court.

(e) Application or petition presented to a Court for  '9Five rupees]
determination of the amount of compensation to
be paid by a landlord to his tenant.

. Inserted by Act 38 of 1976.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 6 of 1991.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
0. Substituted by Act 2 of 2003.

RPOoO~NOOOITA,WNE



Article.

RPOoO~NOOOTA,WNE

)

SCHEDULE Il—(contd.)

Particulars.
2)

(H A written complaint or charge of any offence
other than an offence for which a Police
Officer may, under the Code of Criminal
Procedure, arrest without warrant and
presented to any Criminal Court and an oral
complaint of any such offence reduced to
writing under the Code of Criminal Procedure,
1898.

(9) Application or petition presented to any
Court, or to any Magistrate in his executive
capacity and not otherwise provided for in this
Act.

(h) Application for arrest or attachment before
judgement or for temporary injunction—

(i) when presented to a Civil Court or Revenue
Court other than the High Court in relation
to any suit or proceeding—

(1) if the value of the subject-matter of
which is less than Rs. 50;

(2) if the value is Rs. 50 and above.
(i) when presented to the High Court
(i) Application or petition under section 47 and

Order XXI, rules 58 and 90 of the Code of
Civil Procedure, 1908—
(i) when filed in a Revenue Court or a
Munsiff's Court,
(i) when filed in a Sub-Court or a District
Court,
(iif) when filed in the High Court
() Application or petition under sections 34,
72, 73 and 74 of the Indian Trusts Act, 1882.
(K)(i) Application for probate or letters of
administration to have effect through- out
India.
(ii) Application for probate or letters of
administration not falling under clause (i)—

. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

0. Substituted by Act 2 of 2003.

Proper fee.

©)

Y[Ten rupees]

2[Two rupees]

¥[Ten rupees]

“[Twenty-five rupees]
*[Fifty rupees]

®[Ten rupees]
TTwenty five rupees]

8Fifty rupees]
%[Fifty rupees]

YFifty rupees]



~NOoO o~ WNBE

SCHEDULE Il—(contd.)

Article. Particulars. Proper fee.
1) (2) (3)
(1) if the value of the estate does not [One rupee]

exceed Rs. 1,000;

(2) if the value exceeds Rs. 1,000 : Five rupees.

Provided that if a caveat is entered and
the application is registered as a suit, one-
half the scale of fee prescribed in Article 1
of Schedule 1 on the market value of the
estate less the fee already paid on the
application shall be levied.

() Original petitions not otherwise
provided for when filed in—

() a Munsiff's Court—

(1) under the Madras Village Courts 2[Ten rupees]
Act, 1888 (Madras Act 1 of 1889), or
the Cochin Village Courts Act, XII of
1118 or the Travancore Village
Panchayat Courts Act, 1090.

(2) in other cases *[Twenty-five rupees]
(i) the Sub-Court or a District Court “[Fifty rupees]
(i) the High Court °[One hundred rupees per
petitioner]
®l(iv) for Contempt of Court Cases in the One hundred rupees]
High Court

I(m) Application to set aside an award
under the Arbitration and Conciliation
Act, 1996 (Central Act 26 of 1996),—

(i) if the value of the subject-matter of Fifty rupees
the award, does not exceed
Rs.5,000.

(i) if such value exceeds Rs, 5,000 but One hundred and Fifty rupees
does not exceed Rs. 10,000.

(i) if such value exceeds Rs. 10,000 Four hundred rupees]

. Substituted by Act 6 of 1991.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Substituted by Act 2 of 2003.
. Inserted by Act 2 of 2003.

. Substituted by Act 2 of 2003.



SCHEDULE Il—(contd.)

Article. Particulars. Proper fee.
1) (2) 3)
Y[(n) Application for enforcing foreign
Awards,—
(i) if the value of the subject matter of Fifty rupees

the award does not exceed Rs. 5,000;

(i) if such value exceeds Rs. 5,000 but Two hundred rupees
does not exceed Rs. 10,000 ;

(iii) if such value exceeds Rs. 10,000 Four hundred rupees].
2
[(0) ****]

(p) Revision petition presented to the

High Court under section 115 of the

Code of Civil Procedure, 1908, or under

section 22 of the Kerala Small Cause

Courts Act, 1957 or under the provisions

of any other Act, arising out of a suit or

proceeding—

(i) if the value of the suit or proceeding 3 Twenty five rupees]
to which the order sought to be
revised relates does not exceed
Rs.1,000;

@ii) if such value exceeds Rs. 1,000 “[Fifty rupees]

(q) Petition under sections 391, 439 and °[two hundred and fifty rupees]
440 of the Indian Companies Act, 1956,
in connection with the winding up of a

Company

(O

(s) Application under section 45 of the ltwo hundred rupees]
Specific Relief Act, 1877.

(t) Application or petition presented to ¥ Ten rupees]

the High Court and not otherwise
specifically provided for.

(u) Election Petition questioning the
election of a person in respect of—

(i) the office of member of a Panchayat; %[Fifty rupees]
(i) the office of President of a Panchayat; 90ne hundred rupees]
(iii) the office of member of a Municipal One hundred rupees]

Council or a District Board ;

. Substituted by Act 2 of 2003.

. Omitted by Act 6 of 1991.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Omitted by Act 6 of 1991.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.

. Substituted by Act 2 of 2003.
10. Substituted by Act 2 of 2003.
11. Substituted by Act 2 of 2003.
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SCHEDULE Il—(contd.)

Article. Particulars.

) (@)

(iv)'[the office of Mayor of a Municipal
Corporation] or of Chairman of a Muni-
cipality or President of a District Board.

%(v) Election petition presented to the
High Court under section 80A of the
Representation of the People Act, 1951.

4[ 12. ****]
5[ 13. ****]

14. (1) Bail bond or other instrument of
obligation when filed in village courts.
(11) Bail bond or other instrument of
obligation given in pursuance of an
order made by a Court or Magistrate
under any section of the Code of
Criminal Procedure, 1898, or the Code
of Civil Procedure, 1908, and not
otherwise provided for in this Act.

15. Every copy of power of attorney when
filed in any suit or proceeding.
16. Mukhtarnama, Vakalathama or any paper

signed by an advocate signifying or
intimating that he is retained for a party—

When presented—

() to any Court other than the High
Court or to any Collector or Magis-
trate or other executive officer ;

(11) to the Board of Revenue or a Chief
Executive Authority.

(iii) to the High Court.

(iv) to the Government.

17. Agreement in writing stating a question
for the opinion of the court under the Code
of Civil Procedure, 1908—

1. Substituted by Act 4 of 1972.

2. Substituted by Act 2 of 2003.
3. Inserted by Act 12 of 1969.

4. Omitted by Act 6 of 1991.

5. Omitted by Act 6 of 1991.

6. Substituted by Act 2 of 2003.
7. Substituted by Act 2 of 2003.
8. Substituted by Act 2 of 2003.
9. Substituted by Act 2 of 2003.
10. Substituted by Act 2 of 2003.
11. Substituted by Act 2 of 2003.
12. Substituted by Act 2 of 2003.

Proper fee.
3)

[Two hundred and fifty
rupees]

Two hundred and fifty rupees.]

®[Two rupees]

"IFive rupees]

¥ Ten rupees]

%[Five rupees]

YFive rupees]

YTen rupees]
9 Ten rupees]



SCHEDULE Il—(contd.)

Article. Particulars. Proper fee.
1) 2) 3)
(i) When presented to in a case where One hundred rupees

the value of the subject-matter does not
exceed Rs. 5,000.

(i) in any other case. Two hundred rupees]
18. Caveat. ?[Fifty rupees]
%19.  Application to arbitrator for adjudication Two per cent of the arbitration

of dispute under the Chit Funds Act, 1982  amount.]
(Central Act 40 of 1982)

SCHEDULE Il1.
Part |
(See Section 55)
Form of Valuationto be used with such modifications if
any, as may be necessary) of Estate.
IN THE COURT OF

RE : PROBATE OF THE WILL OF (ORADMINISTRATION
OF THEESTATE OF ),DECEASED
1. 1 (A. B.) solemnly affirm/make oath and say thiatam the
executor (or one of the executors or one of theé-ngkin) of deceased, and that

| have truly set forth in Annexure A to this Foriinaluation all the estate of which the above
named deceased died possessed or to which he titbedeat the time of his death, and which
has come, or is likely to come, to my hands.

2. | further say that | have also truly set forth immexure B all the items | am by law
allowed to deduct.

3. | further declare that the said estate exclusiug ohthe last mentioned items, was on
the date of the death of the said deceased.....ccc.covevvveiiiieiiiiiieiiainnnn, undee tvalue of

*is
4. 1 (A. B.) further declare that what is stated irsthorm of Valuation is true to the best of
my information and belief.

(Signed) ...ooooeeeeiein A.B.

*this form to be used where the application is mafter one year from the date of the
death.

1. Substituted by Act 2 of 2003.
2. Substituted by Act 2 of 2003.
3. Inserted by Act 5 of 2018.



ANNEXURE A.

Valuation of the movable and immovable property
of deceased.

Rs. [Ps]

Cash in hand and at the bank, household goodsingesgpparel,
books, plate, jewels, etc.

(State estimated value according to best of Ex&sutor
Administrator’s belief.)

Property in Government securities transferabléetRublic Debt
Office.

(State description and value on the date of thetided the
deceased or on the date of the application asctse may
be.)

Immovable property, consisting of

(Statedescription and market value on the date of thettded the
deceased or on the date of the application, as#se may he¢

Leasehold property

(If the deceased held any leases for years detabtenstate the
period of the lease and the estimated amount afingerting
separately arrears due on the date of death orhendate of
the application, as the case may be.)

Property in public companies

(State the particulars and the value calculatedhat price on the
date of the death or on the date of the applicatamthe case
may be.)

Policies of insurance upon life, money out on mages and other
securities such as bonds, bills, notes and other securities fo
money

(State the amount of the whole on the date of ¢a¢hdor on the
date of the application, as the case may be.)

Debts

(Other than bad debts)

Stock in trade

(State estimated value, if any)

Other property not comprised under the foregoirapke
(State the estimated value, if any

Total

Deduct itemsshown in Annexure B in the manner provided in
sub-section (2) of section 56.

Net value of the Estate..

1. Substituted by Act 8 of 1966.



ANNEXURE B.
Schedule of debts etc.

Rs. [Ps]

Amount of debts due and owing from the
deceased, legally payable out of the
estate

Amount of expenses connected with funeral rites and
ceremonies

Amount of mortgage encumbrances

Property held in trust not beneficially or
with general power to confer a beneficial
interest

Other property not subject to duty

Total
Part I1.
AMENDED FORM OF VALUATION OF ESTATE.
(Seesections 61 and 63)
IN THE COURT OF

RE. PROBATE OF THE WILL OF (orR
ADMINISTRATION OF THE ESTATE OF ).
DECEASED

1. | (A B) am the executor (or one of the executmrsne of the
next-of-kin,as the case may bej

2. Probate was (or letters of administration weranted to me on

3. It has now been discovered that the net valubeé&state on which
Court-fee was paid was not correctly ascertained.

4. | have now truly set fourth in Annexure A to thimended Form of
Valuation all the estate of the deceased adl#te

his death

the application for probate (or letter of admirasitvn) which has come
or is likely to come to my hands.

5. | further have now truly set forth in AnnexureaBthe items which
| am by law allowed to deduct.

1. Substituted by Act 8 of 1966.



6. | further declare that the said estate, exclusivg of the
the death of the deceased was
last-mentioned items, at the date Qf e
this application is
under the value of

7.1 (A, B.) further declare that what is stated histamend-
ed Form of Valuation is true to the best of my miation and
belief.

(Signed) A. B. ..o

ANNEXUREA.
Amended valuation of the estate of deceased.

. . Valuation as
Valuation on which Court;
. Increase. Decrease. now
fee was paid.
amended.

Total

Deduct items shown in Annexure B in the
manner provided in sugection (2) of section 56

Amended net value of estate

ANNEXURE B.
Amended Schedule of debts, etc.

Increase. Decrease. | Valuation as
Valuation on which Court/ now
fee was paid. amendec

Total ..




